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Final Decision : Disposed Off

Judgement

Attendant charges,"Rs. 20,000/~

Future loss of income,"Rs. 6,00,535/-
Medical Bills,"Rs. 95,901/-

Loss of wages,"Rs. 25,664/-

Conveyance and special diet,"Rs. 30,000/-
Pain and suffering,"Rs. 50,000/-

Loss of Amenities and enjoyment of life,"Rs. 50,000/-

Total,"Rs. 50,000/~

Loss of earning capacity,"Rs. 19,01,128/-
Pain and sufferings,"Rs. 1,00,000/-
Medical Bills,"Rs. 95,901/-

Loss of amenities and enjoyment

of life","Rs. 75,000/~
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Conveyance and Special diet,"Rs. 30,000/-
Loss of wages,"Rs. 25,664/-

Attendant charges,"Rs. 20,000/~
Total,"Rs. 22,47,693/-
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